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ATgD M-gB-Z01•î OP TELANGANA PocruzzoN coNTROL BOARD IN

ORIGINAL APPLZCJ\TION No, 108 OF 3023,

It is to submit that, Srl Vaspari Lingaiah& others of Arithammagudem Village, 3ublakpaII‹

Nandal, Yadadri-Bhuvanagiri Dlstrict have filed an OA No. 108 of 2023 before the Hon'ble

NGT, Chennai praying the Hon'ble Court fbr compensation from the private respondent

(/'1/s.Shree 3aya Laboratories (P) Ltd. Sy.No. 299& 299/AA, Malkapur (V) Choutuppal

(N), Yadadri Bhuvanagiri Dlstrlct and N/s.Vlneet Laboratories (P) Ltd) (Formerly N/s.

Ortin laboratories Ltd.) Sy. No.300, Nalkapur (V), Choutuppal (N), Yadadri Bhuvanag\r

District fbr prosecution of private respondents and for appointing Joint Committee

conslWng of CPCB, IICT, Hyderabad, ICAR, Delhi or any Agriculture Research Instltute

to assess the reasons and quantum of loss caused to the Applicants and also for

sugges0ng restoration measures.

In this regard the Boarcl has earller filed reports on 29.09.2023; 05.12.2023; 24.01.2024;

19.04.2024 and 01.07.2024.

The Hon‘ble NGT vlde order dated 20.11.2023 heard the matter and directed the Board

to carry out Inspection at the earliest and file the report.

In compllance to the Dire‹:tions, the Nembem of'Task Force Committœ along with

the Board offlclals have carried out lnspectlon of the lndusbies. Based on the inspection,

the indysfrles were revlewed befôre the Task Force Commlttœ duqng themeeting held on

27.04.2024. Durlng the revlew, the Respondent Industrie were given an opportuniç for

hœrlng beJôre the Board's Task Force CommTttee. After detailed discussions, the committee

observed that, as per the analysés reports, the Bore wells are contam\nated. The Committœ

opined that, as there are only two bulk drug units located in that area i.e., N/s. Shree kaya

Laboratorles (P) Ltd and M/s Vlnæt Laboratories (P) Ud., the pollution of ground water In

the area can be attrlbuted only to thèse no Industrlœ. Further, there are repeated non-

œmpllanœs ofthe directions issued by the Board, The commlttœ reœmmended toaddress

a letter to the District Collector to œnstltutea œmmlttee \n assœs thecrop compensatlon
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due to the pollution and to imDose Environmental Compensation on units due to non-

compllances of the conditions/directions issued by the Board.

As per the Recommendation ofthecommittee, the Respondent Board has addressed

letter dated 08.05.2024 to District Collector, Yadadri-Bhuvanagiri District for assessment of

crop compensation due to the pollution from the pharmaceutical company. Annexure E.

The assessment ofcrop compensation is yet to be carrled out.

However, as perthe Recommendations oftheCommittee, the Respondent Board vide order

dated 19.07.2024 has levied Environmental Compensation of Rs. 26,80,000/- (Rupees

Twenl:y Six Lakhs Eighty Thousand only) each on both the industries i.e., l•\/s. Shree 3aya

Laboratories (P} Ltd and N/s Vlneet Laboratories (P} under secgon 33 (A} of (Prevention

and Control of Pollution) Amendment Act, 1988 and under section 31 (A) of (Prevention

and Control of Pollutlon) Amendment Act, 1987 Annaxura - II& III.

The Respondent Board will ensure for recovery of Environmental Compensation and will

also regularly m0nltor the Industries for compliance of conditions/ directions issued by the

Board.

Place: ttalgonda

Date: 21-08-2024.

WRO iPiE14TA£ EHGIHEER

ENVIAONNENTAL ENGINEER

TeIanganaPolIutionP.<ntroIBoard.

Regionaloffica, Nalgonda.



====p TELANGANA STATE POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN,A -3,INDusvRIAL ESTATE,

””” SANATHNAGAR, HYDERABAD -500018.

Lr.No.GEN-38/TSPCB/TF BO/2024- II )

To

The Collector & District Magistrate,

Yadadri Bhuvanagiri District.

Sir,

Sub:

Ref:

› ”

Phone: 23887500

Fax: 040 - 23815631

Website: tspcb.cgg.gov.in

Date:08.05.2024

TSPCB - Oé ñio. 108 of 202a filed by Sri Vaspari Lingaiah & OA. No.

176 of 2023 filed by Sri Ravula Viswaroopa Deddv before the Hon‘ble

NGT, Chennai against M/s. Shree Jaya Laboratories (P) Ltd., and

M/s.Vineeth Laboratories (P) Ltd., - Assessment of crop

compensation due to the pollution from the pharmaceutical units -

Recommendation oftheTask Force Committee - Request to constitutea

Committee— Reg.

1. Lr. No.RCP-10/TSPCB/TF/BO/2023-474, Dt:27.06.2023.

2. OA No. 108 of 2023 filed before Hon‘ble NGT, Chennai by filed’ by

Sri Vaspari Lingaiah.

3. OA No.176 of 2023 filed before Hon'ble NGT, Chennai by filed by

Sri Ravula Viswaroopa Reddy.

4. Task Force Committee meeting held on 27.04.2024.

s++

Attention is invited to the subject and references cited above. Vide reference

1* cited, the Board addressed a letter dt:27.06.2423! to the District Collectorr

Yadadri-Bhuvanagiri District, .requesting to constitutea committee to assess the crop

compensation due to the pollution caused by the M/s.Shree Maya Laboratories and

M/s.Vineeth Laboratories.

Vide references Z° &̂ 3rd cited, OA No. 1OB of 2023 was filed by Sri Vaspari

Lingaiah& OA. No.176 of 2023 was filed by Sri Ravula Viswaroopa Reddy before

the Hon'ble NGT, Chennai against the fcilowing two industries:

1. M/s.Shree Maya Laboratories (.) Ltd., Sy. No.299& 299AA, Malakapur (V},

Choutuppal (M), Yadadri Bhuvanagir District.

2. M/s. Vineeth Laboratories (P) Ltd., (Formerly M/s.Ortin Laboratories Ltd.,)

Sy. No. 300, Malkapur (V), Choutuppal (M), Yadadri Bhuvanagiri District.

The status of the above said two industries were reviewed in the Task Force

Committee meeting held on 27.04.2024. The Committee opined that,a letter may be

addressed to the District Collector, Yadadri-Bhuvanagiri District, to constitute a

Committee with the concerned Departments to assess the crop damages due tothe

pollution caused by the above pharmaceutical units and to award the crop

compensation amount totheaffected farmers.



In view of the above, the District Collector, Yadadri-Bhuvanagiri District is

requested to constitutea committee to assess the crop damages and the report with

a recommendation of the committee may be submitted to the Board for takin9

necessary action and also to submit the status report to the Hon'ble NGT, Chennai.

COQ#tOl

Sd/-

M EM BER SECRETARY

1. The JCEE, ZO, RC Puram forinformation and necessary action. The JCEE is also

directed to coordinate with EE-RO, Nalgonda& District Administration for taking

necessary action.

The EE, RO, Nalgonda for information and necessary action. The EE is also

directed to coordinate with District Aclministration for constitution of committee

and to carry out said assessment study and to submita report.

3. Concerned file.



- e TELANGANA POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN,A -3,INDUSTRIAL ESTATE,

^•• SANATHNAGAR, HYOERABAD - SOO 018.

BY REGD. POST WITH ACK. DUE

Phone: 23887500

Fax: 040 - 238 1 5631

Website: tspcb.cg9 gov.in

WATER (PREVENTION AND CONTROL OF POLLUTION) ACT, 1974

SASAMENDED BYACT53OF 1988}

Order No.NLG-90/TGPCB/TF/HO/ 2024 -§ @ Date:19.07.2024

Sub : GPCB - NI/s. Sh ree 3aya Laboratories (P) Ltd., Sy.No.299 & 299/AA,

alkapur (V), Choutuppal( M), Yadadri Bh uvanagiri District — Non-

c mpliance of the consent conditions and d irections issued by the Board

th Fe by causing damage to the Environment due to operation of the

in usLry - LEVYING OF ENV1kONMENTAL COMPENSATION - Water

(Pevention and Control of Pollution) Act, 1974 (asamended byAct53 of

8) - Extension of Temporarv Revocation of Closure Orders fora

Ref :

period of Three I'4onths - Orders Issued - Rep.

1 CFO&HWA order dated 15.07.202 1.

2. Closure Order No. NLG-90/TSPCB/TF/HO/2022 - 1133, dt:2 1.10.2022.

3. Temporary Revocation of Closure Order No.90/TSPCB/TF/HO/2022, Dt:

1 2.1 1.2022.

4 BO letter dated 27.06.2023 addressed to the District Collector,

Yadadri Bhuvanagiri District to assess the crop compensation and award

thesame totheaffected farmers.

5. Extension of Temporary Revocation of Closure Order No.NLG-

90/TSPCB/TF/HO/2023-, Dt: 13.09.2023.

6. An 0.A No. 108 of 2023& also another case (number notg iven) filed by

Sri Vaspari Lingaiah and others of Anthammagudem (V), 3ubla kpalli (M),

Yadadri Bh uvanagiri District before Hon'ble NGT (SZ).

7. Additional Directions Order No.NLG-90/TSPCB/TF/HO/2023-,

DI:15.1 1.2023.

8. An OA No. 176 of 2023 filed by Sri Ravula Viswaroopa Reddy of

AnLhammagudem (V), Bhudan Pochampally (M), Yadadri Bhuvanag iri

Dis(rict before Hon‘ble NGT (SZ).

9. Extension of Temporary Revocation of Closure Order No.NLG-

90/TSPCB/TF/ HO/202^. — DI:26.02, 2024.

10.RO-NaIgonda report dated: 02.04.2024.

11 Hearing held on 27.04.2024.

12.Letter dt.08.05.2024 addressed to the District Collector.

13. RO report dated: 14.05.2024.

14.Show Cause Notice issued on 28.05.2024.

15.Industry's representation dated: 22.05.2024.

16.lndustry‘s reply letter dated: 05.06.2024

17.RO-Nalonda has submitted an additional report dated:26.06.2024.

18.Hearing held on 04.07.2024.

WHEREAS, youareoperating the industry located at Sy. No. 299 & 299/AA, Malkapur

(V), Choutuppal (M), Yadadri Bhuvanagiri District and involved in manufacturing of

Drug intermediates.

2. WHEREAS, vide reference 1" cited, the Board issued CFO&HWA renewal vide order

dated 15.07.2021 withv alidity upto3 1.01.2026.

3. WHEREAS, vide reference2"
d

cited, the Board issued Closure Orders to the industry on

21. 10 2022 fornot complying with Board directions and Consent conditions thereby

causing pollution in the area.s

4. WH EREAS, vide reference3’
d

cited, the Boa rd issued Temporary Revocation of Closure

Order to the industryon t2.1 1.2022 fora period of Three Months.



5. WHEREAS, vide reference 4” cited, the Board addressed a letter dated

27.06.2023 to the District Collector, Yadadri Bhuvanagiri District requesting to

constitutea team to assess the crop compensation and award thesame fo the affected
farmers.

6. WHEREAS, vide reference S
t
d cited, the Board issued Extension of Temporary

Revocation of Closure Order to the industry on 13.09.2023 fora period of Three Months

(i. e., upto 12.12.2023) along with BG forfeiture of Rs. 12 Lakhs.

7. WHEREAS, vide reference 6° cited, Sri Vaspari Lingaiah and others of

Anthammagudem (V), Jublakpalli (M), Yadadri Bhuvanagiri District has filed an OA

No. 108 of 2023 before Hon'ble NGT (SZ), Praying the Hon'be Court to decide whether

the compensation paid by the RDO and private respondents is sufficient with the loss

caused due to pollution by the private respondents (M/s. Shree jaya Labs& Vineeth

Labs).

Sri Vaspari Lingaiah and others of Anthammagudem (V), Jublakpalli (M), Yadadri

Bhuvanagiri District has also filed another case (number nod yetg iven) before Hon'ble

NGT (SZ), Praying Lhe Hon‘be Court:

a) For compensation of Rs. 1,50, 00, 000/- for applicant no:1 (Sri Vaspari Lingaia h),

Rs, 50, 00,000/- to applicant no:2 (Sri Vaspari Narsimha) and RS.40,00, 000/-

applican1 3 (SmL. Vaspari Sharada) from the private respondents (M/s. Shree jaya

Labs& Vineeth Labs) or on the lines of assessment done in OA no:238 of 2021.

b) To prosecute The private respondent industries and

c) Appoint Joint Committee consisting of CPCB,I ICT, Hyderabad, ICAR, Delhi or any

Agricul(ure Research Institute to assess the reasons and quantum ofloss caused to

the Applicants and also for suggesting restoration measures.

8. WHEREAS, vide reference 7’
h

cited, The Board issued additional directions to the

industry on 15.11.2023 to comply in view of the regular complaints and Hon'ble NGT

directions.

9. WHEREAS, vide reference 8’^ cited, Sri Ravula Viswaroopa Reddy ofAnthammagudem

(V), BhudanP ochampally (M), Yadadri Bhuvanagiri District has filed an OA No. 176 of

2023 before Hon‘ble NGT (SZ), Praying the Hon'ble to recover and pay compensa Lion of

Rs. 1.0 Crores or as per the assessment by the officials of Respondents to the applicant

for the loss of agriculture income causecJ by the private respondents (NI/s. Shree jaya

Labs& Vineeth Labs).

10. WHEREAS, vide reference 9" cited, the Board issued Extension of Temporary

Revocation o( Closure Order to the industry on 26.02.2024 fora period of Three

Months (i. e.,. up to 25.05.2024).

11. WHEREAS, vide reference 10’
h

cited, the RO-NaIgonda submitted a report

dated: 02.04.2024 to the Board Office in connection with OA No. 108 and 176 of 2023

before the Hon‘ble NGT, Chennai.

12. WHEREAS, vide reference 11°^ cited, the industry was reviewed in the Task Force

Committee meeting held on 27.04.2024. After detailed discussions, the Committee

opined that, as per the analysis reports, the Bore wells are contaminated. The

Committee opined that, as there are only two bulkd rug units located in that area i.e.

M/s. Shree Maya Laboratories (P) Ltd.,& M/s.Vineet Laboratories (P) Ltd)., the pollution

of ground water in the surrounding area can be attributed only to these two industries.

further, there is repeated non-compliances of the directions issued by the Board. The

Committee recommended thefollowing!

1. To address a letter to the District Collector, Yadadri-Bhuvanagiri District to

constitutea Committee to assess the crop compensation due to the pollution from

the above pharmaceutical units, so that, the same is collected from the industries

and awarded toaffected farmers.

2. To impose Environmental Compensation on the unit due to non-compliances of the

conditions/directions issued by the Board.



19.WHEREAS, vide reference 12’
h

cited the Board addressed a letter dated

08.05.2024 Lo Lie District Collector, Yadadri Bhuvanagiri District requesting to

constitute a committee to assess the crop damages and the report with a

recommendation of the committee may be submitted to the Board for taking

necessary action and also to submit the status report to the Hon‘ble NGT, Chennai

20.WH EREAS, vide reference 13°h cited, the RO-NaIgonda has submitteda report to the

Boa rd. The RO-NaIgonda Officials has calculated the Environmental Compensation

(EC). As per the report, the details of Environmental Compensation Calculation (EC)

are as follows:

i. The Environmental Compensation (EC) is estimated base on the pollution index

method developed by Central Pollution Control Board in the guidelines "Policy

for levying Environmental Compensalion (EC) for Industries” Vide Order No:B-

400 (S)/IPC-III/2019-20/1162, D(.4.09.2019 and action plan to utilize the

fund. The Hon'ble NGT has accepted the method and mentioned in the order

dt.19.02.2019 in the matter of Original Application No. 593/2017, (W.P) (Civil)

No. 375/2012, Paryavaran Suraksha Samiti& Anr. Versus Union of tndia& Ors.

i i. The following equation is used for estimating Environmental Compensation

(EC):

Environmental Compensation (EC) =P x N xR xS xLF

Where

Pi — Pollution index of industrial sector

N - No of days ofviolation took place

R -A factor in Rupees forEC

S - Factor for scale of operation

Lr — Location factor

iii. Pollution index of industrial sectorI PI): The Telangana Pollu tion Con trol Board

categorized the industry into ’Red’ category and accord ing Iy the com b in ed CFO

& HWA order has been granted. For ’Red’ category of industries, average

pollution index is 80. Th us P is considered as BO in the EC estimation for

this industry.

iv. Factor in Rupees @ fRs): As per the environmental compensation estimation

guidelines, (actor of ruoees mav be minimum ofRs.100/- and maximum ofRs.

500/. In the guidelines it is suggested to consider R as Rs.250/-, as

environmental compensation in case of violation. Hence, Factor in Rupees (R)

forEC estimation is considered as 250.

Scale of operation (S):

S.No Name oftheindustry Sma II/ Scale of

Medium operation (S).

/ Large

i. M/s. Shree Jaya Laboratories (P) Ltd., Medium

Malkapur (V), Choutuppal (PI), Yadadri

Bhuvanagiri District,

(Gross Block/Fixed assets: 43.17 Crores)

1.0

As per website of Ministry of Micro, Small& Medium Enterprises, the small

scale unit criteria as upto Rs.10 Crore of investment and Rs 50 Crore of

turnover and medium scale unit criteria as upto Rs. 50 Crore of

investment and Rs. 250 Crore o( turnover.

Accordingly, the large scale unit criteria has considered as above Rs 50

Crores of investment.

Turnover of the industry is not considered forabove ca!cu!ation.

This may be examined.

vi. Location Factor (LF): The industry is located in talkapurv illage of ChoutuppaI

M a nd al of Ya dad ri Bh uvanaq iri District and no eco sensitive req ionsa re loca ted

in the region. The total Dooulation in the reoion is less than one million. Thus

location factorI LF) is considered as1 for EC estimation.



ViÏ. No of days of violation took place (H]: The details of the violations and dates

considered for calculation of Deriod of violation for estima tinq EC is submitted

as below:

S. Date of Action taken Date of Number of Remarks,

No. violation for violation compliance days of if any.

observed observed violation Summarize

the

violations.

1 ”16.12.2023

Note:

Issued

directions vide

Extension of

temporary

revocation of

Closure orders

dt.26.02.2024.

Number oftotal days ofviolation

134 Nentioned

(from
below*“”.

16.12.20 23

to

2 7.04.20 24

134

I. *The Board vide reference2
d

cited, issued Closure Orders to the industry on

21.10.2022 for not complying with Board directions and consent conditions

and causing pollution in the area. Hence, the violation days for levy ing

Environmental Compensation are calculated after closure orders date i.e.,

21.10.2022.

2. Subsequent to the closure orders dateo: 21.10.2023, the Board issued

temporary revocation of closure orders vide orders dated: 12.1 I.2022 and

13.09.2023.

3. The Board official inspected the industry on 16.12.2023 and found certa in non

compliance and issued directions vide Extension of temporary revocation of

Closure orders dt. 26, 02.2024. Hence, the date of violation is considered as

16.12.2024. This may be examined.

4. **On 27.04.2024, the industry was reviewed before the Task Force

committee and committee observed repeated non-compliance. Hence, the

violation days is calculated up to 27.04.2024. This may be examined.

*”* Remarks, if any. Summarise theviolations:

During Task Force Committee meeting held on 27.04.2024, the committee

observed following repeated non compliance:

1 The industry has not completed thein s talIa tio n o f permanent pipelines for

transfer of chemicals / raw materials and odour control measures within4

weeks as committed vide lr. dt.21. 11.2023.

2. As per the Board directions, the industry 'nas to install & operate Bag filter

attached to the coal fired boiler of capacity 6 TPH to meet the standards.

H owever, the industry h as n ot yet installed the Bag Filters The industry

vide letter dated: 04.03.2024, submitted that the existing boiler will shut

down in 45 days and the new boiler with dedicated bag filter will be

operated, However, during inspection the new boiler was observed not yet

fully commissioned and also not yet applied for CFO (Exp) forthe new boiler,

3. The industry is having drums storage yard. However, still lots of drums were

sLored openly.

4. The industry has provided roofing for NIEE system and provided partial

roofing for ATFD area. During rains, there is chance oF rain water entering

the ATFDa rea.

5. The industry is storing HW below the ATFD shed and not properly closed in

all directions causing odour nuisance to the surroundings and spillages.

6. The industry has provided camera formain gate entrance. However, as per

the RO report the streaming was not seen in TSPCB portal.

7. The industry has provided camera for ZLD area and gale camera. Not

provided for boiler stack. However, as per the RO report, the streaming was

not seen in TSPCB portal.

8. The industry need Lobe improve housekeeping in the plant.



9. The industry has not submitteda fresh Bank Guarantee of Rs.4.0 Lakhs in

addition to the existing valid BGs of Rs.2.0 Lakhs& 6.0 Lakhs (Total BG

amount Rs.1 2.0Lakhs forrecoupment).

10.The Board Officials collected water samples from unused bore wells (4 nos)

and agricultural bore wells (7 Nos.) in agriculture lands surrounded by M/s.

Shree Maya Labs& M/s.Vineet Laboratories in the radius from 0.9 km to 1.74

km on 21 03.2024. As per the analysis reports of

• Unused bore wells (4 nos), the value of TDS, Total Hardness, Ch Iodides,

Sulphates, Calcium& COD are higher side.

• Agricultural bore wells (7 nos), the value of TDS, Total Hardness,

Chlorides, Sulphates, Calcium& COD are higher side.

1 1. The Board Officials collected following samples from

a) Stagnated water sample collected from trench dug for CC works behind

Production Block-6 within the premises o( industry near southern

boundarywall of industry.

b) Stagnated water sample collected from trench dug for CC works behind

Packing Area within the premises of industry near southern boundary wall

of industry.

• As per the analysis reports thea bove water samples are found to be

having very high TSS (760 mg/ltr & 333 mg/ltr), TDS (21, 270

mg/ltr & 8,183 mg/ltr), COD ( 13,440 mg/Itr & 6,880 mg/Itr), BOD

( 1990 mg/Itr & 1060 mg/ltr) and Oil& Grease values ( 16.2 mg/ltr

&10.1 mg/lLr).

Based on the above factors, the draft Environmental Compensation (EC) is estimated as

g iven below:

Env ironmentalC ompensation (EC) = P, xN XR xS X Lt

= 80x 134x 250x 1 x 1

= 26,80,000/-

21.WHEREAS, vide reference 14" cited, the RO, Na lgonda has issued a show cause

notice to the industry on 28 05.2024 to levy the Environmental Compensation of

Rs.26,80,000/- as per Rules.

22. WHEREAS, vide reference 15" cited, the industry has submitteda representation to

the Board on 22.05.2024 requesting for permanent revocation of closure order stating

that they have complied with the directions issued by the Board.

23.WHEREAS, vide reference 16° cited, the industry has submitteda reply to the Show

Cause Notice vide letter dated: 05.06.2024 and stated the following:

• They have paid an amount ofRs.1 1,26,998/- towards crop damage compensation

imposed by the District Collector, Yadadri Bhuvanagiri District in the year 202 1.

• The Boa rd forfeited the Bank Guarantee of Rs.12.0 Lakhs in The year 2023 towards

non-compliances of the consent conditions& Board directions.

• The industry is requesting to consider Rs.12.0 Lakhs forfeiture amount as

Environmental Compensation (EC) and not to impose any additional EC amount.

24.WHEREAS, vide reference 17’
h

cited, the RO- Nalonda has submitted an additional

report dated: 26.06.2024 with regard to extension of temporary revocation of closure

order on the request of the industry and the following non-compliances were observed:

1. The Board vide order dated:26.02.2024 (Extension of temporary revocation of

closure orders) issued directions to install & operate Bag Filter attached to the

coal fired boiler of capacity 6 TPH within one month. However, the industry has

not yet installed the Bag F ilters. The industry vide letter dated: 04.03.2024,

submitted that the existing boiler will shut down in45 days and the new boiler

with dedicated bag filter will be operated. However, during inspection the new

boiler was observed not yes fully commissioned and also not yet applied (or CFO

( Exp) forthe new boiler.



2. The industry is having drums storage yard However, still lots of drums were

shored openly.

3. The industry is not having solvent recovery system. The industry is recovering the

solvents by simple disLillaLion in the reactors.

4. The industry has pro\/ided roofing forN EE system and provided partial roofing for

ATFD area. During rains, there is chance of rainwater entering the ATED area.

5. The industry has not provided fixed pipelines for transfer for chemicals / raw

materials.

6. The industry is s(oring HW below the ATFD shed and not properIy closed in all

directions causing odour nuisance to the surroundings and spillages.

7. The industry has provided camera for main gate entrance. However, the

streaming was not seen in TSPCB portal.

8. The industry has provided camera forZLD area and gale camera. Not provided for

boiler stack.H owever, the streaming was not seen in TSPCB portal.

9. The industry has to improve housekeeping within the premises.

25. WHEREAS, vide reference 18’
h
cited, you were given an opportunity for hearing before

the Task Force Committee of the Board during the meeting held on 04.07.2024.The

industry representative, RO-NaIgonda Officials and complainants have attended the

meeting.

I. Th e Committee noted the following non -compliances:

a. Rega rding Levy ofE nvironmentaI Comensation (EC]:

1. The Board (RO, Nalgonda) has issueda show cause notice on 28.05.2024 Lo levy

the Environmental Compensation of Rs.26,80, 000/- as per Rules,

2. Subsequently, the industry has submitteda reply to the Show Cause Notice vide

letter dated: 05.06.2024 and stated the following:

• They have paid an amount of Rs.11,26,998/- towards crop damage

compensation imposed by The District Collector, Yadadri Bhuvanagiri

District in the year 2021.

• The Board forfeited the Bank CuaranLee oi Rs.12,0 Lakhs in the year 2023

towards non-compliances of the consent conditions& Board directions.

• The industry is requesting to consider Rs.12.0 Lakhs forfeiture amount as

Environmental Compensation (EC) and not to impose any additional EC

amount.

b. Non-compliances observed by RO in additional Report submitted in

connection with the request of the industy forrevocation of closure order:

1. The Board vide order dated: 26.02.2024 (Extension of temporary revocation of

closure orders) issuedd irections to install& operate Bag Filter attached to the

coal fired boiler of capacity6 TPH within one mo nth. H owever, the industryh as

not yet installed the Bag Filters. The industry vide letter dated: 04.03.2024,

submiLLed LhaL the existing boiler will shut down in 45 days and the new boiler

with dedicated bag filter will be operated. However, during inspection the new

boiler was observed not yet fully commissioned and also not yet applied for

CFO (Exp) forthe new boiler.

2. The industry is having drums stoi age yard. However, still lots o( drums were

stored openIy.

3. The industry is not having solvent recovery system. The industry is recovering

the solvents by simple distillation in the reac(ors.

4. The industryh asp rovided roofing for I'd EE system and provided partial roo fing

for ATFD area. Du ring ra ins, there is chance of rainwater en tering the ATFD

area.



5. The industry has not provided fixed pipelines for transfer for chemicals/ raw

materials.

6. The industry is storing HW below the ATFD shed and not properly closed in all

directions causing odour nuisance to the surroundings and spillages.

7. The industry has provided camera for main gate entrance. However, the

streaming was not seen in TSPCB portal.

8. The industry has provided camera forZLD area and gate camera. Not provided

for boiler stack. However, The streaming was not seen in TSPCB porraJ.

9. The industry has to improve housekeeping within the premises.

II. The complainants inFormed that, the industries are discharging their effluents outside

the industry premises and causing water pollution in the surrounding area there by

affecting to the surrounding agricu lturaI lands and reduced The crop yield. Also

informed that, these industries are also causing smell nuisance to the surrounding

villagers.

Further in(ormed thai, earlier they have given complaints against two industries (i. e.

M/s. Shree Jaya& M/s. Vineeth Laboratories) regarding air& water pollution. They

also requested the Board to take action against these industries.

III.The industry representative informed that, earlier they paid the crop compensation

amount of Rs.11,26,998/- imposed by the District Collector and the Board has

forfeited the Bank Guarantee ofRs.12.0 Lakhs.

Further the industry representative informed that they complied with the non-

compliances noted by the Committee:

iV .

V .

VÏ.

"vii.

V Iii .

They provided fixed pipelines for production blocks and ZLD area only they

propose to provide fixed pipelines at raw material storage area £o process

area and same will be completed within 30 days.

The installation of new boiler is under process and will apply forCFO within 30

days.

iii. After completion of batch process, the drums are prediocially shifting from

process area to the drums storage yard.

They will provide the complete roofing to the ATFD within 30 days.

They have provided three side closed shed forstorage of hazardous waste.

They provided camera formain gale entrance and connected the same to

Baord portal.

They provided camera forZLD area and con necLed the same toBaord portal.

The industry is requesting the Board to reduce the Environmental

Compensation (EC) amount and also requested for revocation of closure

order.

After detailed discussions, the Committee recommended to levy the Environmental

Compensation amount ofRs.26,80, 000/- and also recommended to issue Extension

of Temporary Revocation of Closure Order to the industry fora period of three

months with certain directions to the industry.

26. WHEREAS, based on the recommendations of the Task Force Committee, the Board

hereby directed to d eposit an amount of Rs.26,80,OOO/- (Rupees Twenty Six

Lakhs Eighty Thousand Only) towards Environmental Compensation within 15

days. The a mount shaII be deposited by way of D.D drawn in favour of

"Member Secretary, T.S Pollution Control Boa rd” payable at Hyderabad and

submitted the same at Regional Office, Nalgonda.



27.WHEREAS,a fler careful consideration cf the material facts of the case, the Board

hereby issues Extension of Temporary Revocation of Closure Order to your

industry fora period of Three Months from the date of this order with the following

directions to comply with:

1. The industry shall comply with all conditions stipulated in the CFO&HWA order

issued by the Board scrupulously.

2. The industry shall continue to segi egate the effluents into HTDS and LTDS. The

HTDS ef£luenLs shall be treated in stripper, MEE and ATFD. The MEE condensate

& LTDS effluents shall be treated in Biological ETP followed RO system and

treated effluents shall be reused in the plant. The RO rejects shall be sent toM EE

forforced evaporation.

3. The industry shall operate the RO Plant effectively and maintain adequate bio-

culture/ M LSS in the aeration tank to operate the biological ETP effectively

thereby reduce the load on the RO Plant,

4. The industry shall provide/ maintain roofing to the MEE & ATFD facilities and

ensure that no rain water does shall not enter theN EE& ATFD area to avoid mix

with the rain water/ other plant area seepages if any.

5. The industry shall provide French within the industry premises in south side i.e.,

towards complainant agricultural land to avoid seepages into the complainant's

land.

6. The industry shall ensure to maintain one month backup of camera recordings

provided to first cut storm water outlet.

7. The industry shall transfer the chemicals / raw ma Serials within the plant

premises only ina fixed Pipes lines. The induSLFy Shall nod use a Fly flexible pipes

under any circumstances.

8. The industry shall operate/ maintain digital flow meters for recording wa she

water generation at inlet of varic›us effluent streams of HTDS& LTDS, viz.,

Stripper/ SEE feed; condensate of MEE & ATFD, RO rejects, RO permeate etc

9. The industry shall not discharge any waste water/ effluent/ contaminated rain

water/ spillages/ seepages/ leakages within & outside the industry premises

under any circumstances.

10.The industry shall arrest Gland& seal leakages from motor pumpsaI HTDS&

LTDS Effluent tanks atM EE areaa Md re9•!a lv maintain the same which may be

the source of odour.

11.The industry shall collect& store the hazardous waste in an ele vated closed shed

with impervious linfng a md leachafe col!ection system and s'na!! dispose the

Hazardous Waste regularly in accoi-dance with the CFO&HW order and shall not

store beyond 90 days.

12.The industry shall continuously operate the online monitoring system provided as

per the directions of CPCB and shall ensure continuous data transmission to the

TSPCB server.

13 The industry shall provide/maintain IP cameras ar main gate entrance and shall

be connected to the TSPCB Server.

14.The industry shall provide& maintain PTZ (Pan Tilt Zoom) additional cameras Lo

focus the entire premises duly covering ZLD area, boiler stack& entire boundary

ofthe plant and connect the same toTSPCB server.

15, The industry sh all ma in ta in g ood h ousekeep ing within the industryp rem ises.

16. The industry shall revalidate the Bank Guarantees of Rs.4.0 Laksh, Rs.2.0 Lakhs

& 6.0 Lakhs (Total BG amount ns.12.0 Lakhs) from time to time till further

orders of the Board.

17.The industry shall not carryout operations without valid revocation of closure

orders. Failing Which the Board will be constraint to take action against the

industry.



13. WHEREAS, theTGSPDC., Ltd., has been directed to restore the power supply to your

industry fora period of Three Months (rom the date of this order.

14. These orders are issued under Section 33(A) of Water (Prevention and Control of

Pollution) Act, 1974 (asamended by Act53 of1988).

15. You are hereby directed to note that, should you misuse these orders to operate the

unit violating any of the conditions mentioned above, your unit will be closed under

Section 33(A) of Water (Prevention and Control of Pollution) Act, 1974 (asamended by Act

53 of1988) without any further notice to you and you will also be liable for prosecution in

the court of Metropolitan Magistrate or Judicial Magistrate of the first class under section

41(2) of Water (Prevention and Control of Pollution) Act, 1 974 (as amended by Act53 of

1988), the punishment forwhich include imprisonment fora term which shall not be

less than one year sixmonths and which may be extended Lo sixyears with fine.

To

M / s. Sh ree 3 aya Laboratories (P) Ltd.,

Sy.No.299 & 299/AA, Malkapur (V),

Choutuppal( M), Yadadri Bhuvanagiri District.

Copy to

Sd/-

M EMB ER SECRETARY

1. The JCEE., Z.0., R.C.Puram forinformation and necessary action.

2 The Environmental Engineer, Regional Of(ice, Nalgonda for information necessary

Concerned He.
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AIR (PREVENTION AND CONTROL OF POLLUTION} ACT 1981

{AS AM ENDED BY ACT47 OF 1987]

Order No.NLG-90/TGPCB_/TF/HO/ 2024- r ”1T

Ref:

9.

Date:19.07.2Q24

CFO&HWA order dated 15.07.202 1.

2. Closure Order No. NLG—90/TSPCB/TF/HO/2022 -1 133, dt:2 1.10.2022.

3. Temporary Revocation of Closure Order No.90/TSPCB/TF/HO/2022, Dt:

1 2.11.2022.

4. BO letter dated 27.06.2023 addressed to the District Collector,

Yadadri Bhuvanagiri District to assess the crop compensation and award

thesame totheaffected farmers.

Extension of Temporary Revocation of Closure Order No.NLG-

90/TSPCB/TF/HO/2023-, DI: 13.09.2023.

6. An 0.A No. t08 of 2023& also another case (number not given) filed by

Sri Vaspari Linga iah and others of Anthammagudem (V), Jublakpalli (M),

Yadadri Bhuvanagiri District before Hon‘ble NGT (SZ).

7. Additional Directions Order No.NLG-90/TSPCB/TF/HO/2023-,

Dt:15.1 1.2023.

8. An OA No. 176 of 2023 filed by Sri Ravula Viswaroopa Reddy of

Anthammagudem (V), Bhudan Pochampally (M), Yadadri Bhuvanagiri

District before Hon'ble NGT (SZ).

Extension of Temporary F'.evoca tion of Closure Order No.NLG-

90/TSPCB/TF/HO/2024 - DI:26.02.2024.

10.RO-NaIgonda report dated: 02.04.2024.

11.Hearing held on 27.04.2024.

12.Letter dt. 08. 05.2024 addressed to the Oistrict Collector.

13. RO report dated: 14.05.2024.

14.Show Cause Notice issued on 28.05.2024.

15.Industry's representation dated: 22.05.2024.

16.Industry's reply letter dated: 05.06.2024

17.RO- Nalonda has submitted an additional report dated: 26.06.2024.

18.Hearing held on 04.07.2024.

1. WHEREAS, youareoperating the industry located at Sy. No. 299 & 299/AA, Malkapur

(V), Choutuppal (NI), Yadadri Bhuvanagiri District and involved in manufacturing of

Drug intermediates.

2. WHEREAS, vide reference 1*' cited, the Board issued CFO&HWA renewal vide order

dated 15.07.2021 with validity upto3 1.01.2026.

3. WHEREAS, vide reference2"
d

cited, the Board issued Closure Orders to the industry on

2 1.10.2022 for not complying with Board directions and Consent conditions thereby

causing pollution in the area.s



4. WHEREAS, vide reference3’
d

cited, the Board issued Temporary Revocation of Closure

Order to the industry on 12.11.2022 foia period of Three f'4on ths.

5 WHEREAS, vide reference 4’^ cited, the Board addressed a letter dated

27.06.2023 to the District Collector, Yadadri Bhuvanagiri District requesting to

constitute a team to assess the crop compensation and award the same to the

affected farmers.

6. WHEREAS, vide reference 5° cited, the Board issued Extension of Temporary

Revocation of Closure Order Lothe industry on 13.09.2023 fora period of Three Months

(i. e., upto 12.12.2023) along with BG forfeiture of Rs. 12 Lakhs.

7. WHEREAS, vide reference 6‘
h

cited, Sri Vaspari Lingaiah and others of

Anthammagudem (V), ublakpalli (M), Yadadri Bhuvanagiri District has filed an OA

No. 108 of 2023 before Hon'ble NGT (SZ), Praying the Hon‘be Court to decide whether

the compensation paid by the RDO and private respondents is sufficient with the loss

caused due to pollution by the private respondents (M/s. three jaya Labs& Vineeth

Labs).

Sri Vaspari Lingaiah and others of Anthammagudem (V), Jublakpalli (M), Yadadri

Bhuvanagiri District has also filed another case (number notyetg iven) beforeH on'bIe

NGT (SZ), Praying the Hon'be Court:

a) Forcompensation of Rs. 1,50,00,000/- for applicant no:1 (Sri Vaspari Lingaiah),

Rs.50,00,000/- Lo applicant no:2 (Sri Vaspari Narsimha) and Rs.40, 00,000/-

applicant3 (Smt. Vaspari Sharada) from the private respondents (Al/s. Shree jaya

Labs& Vineeth Labs} or on the lines of assessment done in OA no:238 of2021.

b) To prosecute the private respondent industries and

c) Appoint Joint Committee consisting of CPCB,I ICT, Hyderabad, ICAR, Delhi or any

Agriculture Research Institute to assess the reasons and quantum ofloss caused to

the Applicants and also for suggesting restoration measures.

8. WHEREAS, vide reference 7*
h

cited, the Board issued additional directions to the

in0 ustry on 15.11.2023 to comply in view of the regular complaints and Hon‘ble NGT

directions.

9. WHEREAS, vide reference 8'^cited, Sri Ravula ViswaroopaR eddyof Anthammag udem

(V), Bhudan Pochampally (M), Yadadri Bhuv anagiri District has filed an OA No. 176 of

2023 before Hon’ble NGT (SZ), Praying Lhe Hon’ble to recover and pay compensation of

Rs.1.0 Crores or as per the assessment by the officials of Respondents to the applicant

for the loss of agriculture income caused by the private respondents (Mls. Shree jaya

Labs& Vineeth Labs).

10. WHEREAS, vide reference 9'
h

cited, the Board issued Extension of Temporary

Revocation of Closure Order to the industry on 26.02.2024 fora period of Three

Months (i. e.,. up to 25.05.2024).

11. WHEREAS, vide reference 10" cited, the RO-Nalgonda submitted a report

dated: 02.04.2024 to the Board Office in connection with OA No. 108 and 176 of 2023

before the Hon‘ble NGT, Chennai.

12. WHEREAS, vide reference 11°
h

cited, the industry was reviewed in the Task Force

Committee meeting held on 27 04.2024. After detailed discussions, the Committee

opined that, as per the analysis reports, the Bore wells are contaminated. The

Committee opined What, as there are only two bulk drug units located in Lha£ area i. e.

M/s. Shree Jaya Laboratories (P) Ltd.,& M/s.Vineet Laboratories (P) Ltd)., the pollution

of ground water in the surrounding area can be attributed only to these two industries.

Further, there is repeated non-compliances of the directions issued by the Board. The

Committee recommended thefollowing:

1. To address a letter to the District Collector, Yadadri- Bhuva nagiri District to

constitutea Committee to assess the crop compensationd ue to the pollution from

the above pharmaceutical units, so that, the same is collected from the industries

and awarded toaffected farmers,

2. To impose Environmental Compensation on the unit due to non-compliances of the

conditions/directions issued by the Board.



13. WHEREAS, vide reference12
t
^ cited the Board addressed a letter dated 08.05.2024

to the District Collector, Yadadri Bhuvanagiri District requesting to constitute a

committee to assess the crop damages and thereport witha recommendation of

the committee may be submitted to the Board fortaking necessary action and also

to submit the status report to the Hon'ble NGT, Chennai

14. WHEREAS, vide reference 13^ cited, the RO-Nalgonda has submiLLeda report to the

Board. The RO-NaIgonda Officials has calculated the Environmental Compensation( EC).

As per the report, the details of Environmental Compensation Calculation (EC) are as

iÏI.

The Environmental Compensation (EC) is estimated base on the pollution index

method developed by Central Pollution Control Board in the guidelines ”Policy

forI ed yang Environmental Compensation (EC} for Industries” Vide Order No:B-

400 (S)/IPC-III/2019-20/1 162, Dt.4.09.20 19 and action plan to utilize the

fund. The Hon’ble NGT has accepted the method and mentioned in the order

d t. 19.02.2019 in the matter of Original AppliCzition No. 593/2017, (W.P) (Civil)

No. 3 75/2012, Parya varan Suraksha Samiti& Anr. Versus Union of India& Ors.

The following equation is used for estimating Environmental Compensation

(EC):

Environmental Compensation (EC) = Phx N x R xS x Lç

Where

Pi - Pollution index of industrial sector

N - No of days of violation took place

R -A factor in Rupees forEC

S - Factor for scale of operation

Lr - Location factor

Pollution index of industrial sector( PI): The Telangana Pollution Con trol Board

categorized the industry into ‘Red’ category and accordingly the com b ined CFO

& HWA order h as been g ranted. For ‘Red’ category of industries, average

pollution index is 80. Thus Pzisconsidered as 80 in the EC estimation for

this industry.

iv. Factor in Rupees R (Rs§: As per the environmental compensation estimation

guidelines, factoro f rupees mav be minimum ofRs.100/ and maximum ofRs.

500/. In The quidelines it is suaqested to consider R as Rs.250/-, as

environmental comDensation in case of violation. Hence, Factor in RupeesI R)

forEC estimation is considered as 250.

Scale of operation (S):

S.N o Name oftheindustry Sma 11/ Sea le of

Medium operation (S).

/ Large

i i. f'1/s. Shree 3aya Laborntories( P) Ltd ., Medium

Malkapur (V), Choutuppal (N), Yadadri

Bhuvanagiri District,

(Gross Block/Fixed assets: 43.17 Crores)

1.0

As per website of Ministry of Micro, Small& Medium Enterprises, the small

scale unit criteria as upto Rs. 10 Crore of investment and Rs 50 Crore of

turnover and medium scale unit criteria as upto Rs. 50 Crore of

investment and Rs. 250 Crore of turnover.

Accordingly, the large scale unit criteria has considered as above Rs 50

Crores of investment.

» Turnover of the industry is not considered forabove calculation.

< This may be examîned.

vi. Location Factor fLFQ: The industry is located in PlaIkapur village of Choutuppal

Mandal ofYadad ri Bh uvanaa iri District and no eco sensitive req ions are located

in the reqion. The total population in the region is less than one million. Thus

location factor (LF) is considered as1 for EC estimation.



vii. No of days of violation took place {Ng: The details of the violations and dates

considered for calculation of period of violation for estimaLino EC is submitted

as below:

S. Date of Action taken Date of Number of Remarks,

No. violation for violation compliance days of if any.

observed observed violation Summarize

the

violations.

2 ”16.12.2023 Issued

directions vide

Extension of

temporary

revocation of

Closure orders

d L. 26.02.2024.

Note:

Number oftotal days ofviolation

134 Mentioned

(From
below“**.

16.12.2023

27.04.2024

134

5. ”The Board vide reference 2"^ cited, issued Closure Orders to The industry on

2 1.10.2022 fornot complying with Board directions and consent conditions

and causing pollution in the area. Hence, the violation days for levying

Environmental Compensation are calculated after closure orders date i.e.,

21.10.2022.

6. Subsequent to the closure orders dated: 2 1, 10.2023, the Board issued

temporary revocation of closure orders vide orders dated:1 2.11.2022 and

13.09.2023.

7. The Board official inspected the industry on 16.1 2.2023 and found certain non

compIiance and issued directions vide Extension of temporary revocation oI

Closure orders dL.26.02.2024. Hence, the date of violation is considered as

16.12.2024. This may be examined.

8. *”On 27.04.2024, the industry was reviewed before the Task Force

committee and committee observed repeated non-compliance. Hence, the

violation days is calculated up to2 7.04.2024. This may be examined.

*””Remarks, if any. Summarise theviolations:

During Task Force Committee m eeting held on 2 7.04.2024, the committee

observed following repeateo non-compliance:

. The industry has not completed thei ns talIa tio n o f permanent pipelines (or

transfer of chemicals/ raw materials and odour control measures within4

weeks as committed vide lr. dt,2 1.1 1.2023.

As per the Board directions, the ind ustry has to install & operate Bag Filter

aLLached Lo the coal fired boiler of capacity 6 TPH to meet the standards

However, the industry has not yet installed the Bag Filters. The industry

vide letter dated: 04.03.2024, submitted that the existing boiler will shut

down in 45 days and the new boiler with dedicated bag filter will be

operated. However, during inspection the new boiler was observed not yet

fully commissioned and also not yet applied for CFO (Exp) forthe new boiler.

The industry is having drums storage yard. However, still lots of drums were

stored openly.

4. The industry has provided roofing for MEE system and provided partial

roofing for ATFD area. During rains, there is chance of rain water entering

the ATFD area.

5. The industry is storing HW below the ATFD shed and not properly closed in

all directions causing odour nuisance to the surroundings and spillages.

6. The industry has provided camera formain gate en(rance. However, as per

the RO report the streaming was not seen in TSPCB portal.

7. The industry has provided camera for ZLD area and gate camera. Not

provided for boiler stack. However, as per the RO report, The streaming was

not seen in TSPCB portal.

8. The industry need to be improve housekeeping in the plant.



9. The industry has not submitteda fresh Bank Guarantee of Rs.4.0 Lakhs in

addition to the existing valid BGs of Rs.2.0 Lakhs& 6.0 Lakhs (Total BG

amount Rs.12.0 Lakhs forrecoupment).

10,The Board Officials collected water samples from unused bore wells (4 nos)

and d9ricultural bore wells (7 Nos.) .in agriculture lands surrounded by M/s.

Shree Jala Labs& M/s.Vineet Laboratories in the radius from 0.9 km to 1.74

km on 21.03.2024. As per the analysis reports of

• Unused bore wells (4 nos), the value of TDS, ToLal Hardness, Chlorides,

Sulphates, Calcium& COD are higher side.

• Agricultural bore wells (7 nos), the value of TDS, Total Hardness,

Chlorides, Sulphates, Calcium& COD are higher side.

1. The Board Officials collected following samples from

a) Stagnated water sample collected from trench dug for CC works behind

Production Block-6 within the premises of industry near southern

boundary wall of industry.

b) Stagnated water sample collected from trench dug for CC works behind

Packing Area within the premises of industry near southern boundary wall

of industry.

• As per the analysis reports thea bove water samples are found to be

having very high TSS- (760 mg/Itr & 333 mg/ltr), TDS (21, 270

mg/Itr & 8,!83 mg/lfr), COD (13,440 mg/lLr & 6,880 mg/ltr), BOD

( 1990 mg/ltr& 1060 mg/ltr) and Oil& Grease values ( 16.2 mg/ltr

&10.1 mg/ltr).

Based on the above factors, the draft En vironmental Compensation (EC) is estimated as

given below:

? Environmental Compensation (EC) = r' x N x R x S x Lr

= 80 x 134 x 250 x 1 x 1

= 26,80,000/-

15. WHEREAS, vide reference 14” cited, the RO, Nalgonda has issueda show cause notice

to the industry on 28.05.2024 to levy the Environmental Compensation of

Rs.26,80,000/- as per Rules.

16. WHEREAS, vide reference 15’^ cited, the industry has submitteda representation to

the Board on 22.05.2024 requesting for permanent revocation of closure order stating

thai they have complied with the directions issued by the Board.

17. WHEREAS, vide reference 16’^ cited, the industry has submitteda reply to the Show

Cause Notice vide letter dated: 05.06.2024 and stated the following:

• They have paid an amount ofRs.11,26,998/- towards crop damage compensation

imposed by the District Collector, Yadadri Bhuvanagiri District in the year 2021.

• The Board forfeited the Bank Guarantee of Rs.12.0 Lakhs in the year 2023 towards

non-compliances ofthe consent conditions& Board directions.

• The industry is requesting to consider Rs.12.0 Lakhs forfeiture amount as

Environmental Compensation (EC) and not to impose any additional EC amount.

18. WHEREAS, vide reference 17° cited, the RO-NaIonda has submitted an additional

report dated:26.06.2024 with regard to extension of temporary revocation of closure

order on the request of the industry and the following non-compliances were observed!

1. The Board vide order dated:26.02.2024 (Extension of temporary revocation of

closure orders) issued directions to install 8‹ operate Bag Filter attached to the

coal fired boiler of capacity6 TPH within one month. However, The industry has

not yet installed the Bag Filters. The industry vide letter dated: 04.03.2024,

submitted that the existing boiler will shut down in 4'2 days and the new boiler

with dedicated bag filter will be operated. However, during inspection The new

boiler was observed not yet fully commissioned and also not yet applied for CFO

(Exp) forthe new boiler.



2. The industry is having drums storage yard. H owever, still lots of drums were

stored openly.

The industry is not having solvent recovery system. The industry is recovering

the solvents by simple distillation in the reactors.

4. The industry has provided roofing for SEE system and provided partial roofing

for ATFD area. During rains, there is chance of rainwater entering the ATFD area.

5. The industry has not provided fixed pipelines for transfer for chemicals/ raw

materials.

6. The industry is storing HW below the ATFD shed and not properly closed in all

directions causing odour nuisance to the surroundings and spillages.

The industry has provided camera for main gate entrance. However, the

streaming was not seen inTSPCB portal.

8. The industry has provided camera forZLD area and gate camera. Not provided

for boiler stack. However, the streaming was not seen in TSPCB portal.

9. The industry has to improve housekeeping within the premises.

19. WHEREAS, vide reference 18” cited, you were given an opportunity for hearing before

the Task Force Committee of the Board during the meeting held on 04.07.2024.The

industry representative, RO-NaIgonda Officials and complainants have attended the

meeting.

I. The Committeen owed the followingn en-compliances:

a. Regardinq Levy of Environmental Comensation EC):

1. The Board (RO, Nalgonda) has issueda Show cause notice on 28.05.2024 to

levy the Environmen(al Compensation of Rs.26,80, 000/- as per Rules.

2. Subsequently, the industry has submitteda reply to the Show Cause Notice vide

letter dated: 05.06.2024 and stated The following:

• They have paid an amount of Rs.11,26,998/- towards crop damage

compensation imposed by the District Collector, Yadadri Bhuvanagiri

District in the year 2021.

• The Board forfeited the Bzlnk Guarantee of Rs.12.0 Lakhs in the year

2023 towards non-compliances of the consent conditions & Board

directions.

• The industry is requesting Lo consider Rs.12.0 lahis forfeiture amount as

Environmental Compensation (EC) and not to impose any additional EC

amount.

b. Non-compliances observed by RO in additional Report submitted in

connection with the request of the industy for revocation of closure

order:

1. The Board vide order dated:26.02.2024 (Extension of temporary

revocation of closure orders) issued directions to install & operate Bag

Filter attached to the coal fired boiler of capacity6 TPH within one month.

However, the industry has not yet installed the Bag Filters. The industry

vide letter dated: 04.03.2024, submitted that the existing boiler will shut

down in 45 days and the new boiler with dedicated bag filter will be

operated. However, during inspection the new boiler was observed not yet

fuly commissioned and aso not yet applied for CFO (Exp) for the new

boiler.

2. The industry is having drums storageY•rd. However, still lots of drums

were stored openIy.

3. The industry is not having solvent recovery system. The industry is

recovering the solvents by simple distillation in the reactors.



4. The industry has provided roofing forM EE system and provided partial

roofing for ATFD area. During rains, there is chance of rainwater entering

the ATFD area.

5. The industry has not provided fixed pipelines for transfer for chemicals/

raw materials.

6. The industry is storing HW below the ATFD shed and not properly closed in

all directions ca using od ourn uisance to the su rroundings and spillag es.

7. The industry has provided camera forma in gate entrance. However, the

streaming was nod seen in TSPCB portal.

8. The industry has provided camera forZLD area and gate camera. Not

provided for boiler stack. however, the streaming was not seen in TSPCB

portal.

9. The industry has to improve housekeeping within the premises.

II. The complainants informed that, the industries are discharging their effluents outside

the industry premises and causing water pollution in the surrounding area there by

affecting to the surrounding agricultural lands and reduced the crop yield. Also

informed that, these industries are also causing smell nuisance to the surrounding

villagers.

Further informed that, earlier they have given complaints against two industries (i. e.

M/s. Shree Jaya& M/s. Vineeth Laboratories) regardinga ir& water pollution. They

also requested the Board to take action against these industries.

III, The industry representative informed that, earlier they paid the crop compensation

amount of Rs.1 1,26,99B/- imposed by the District Collector and the Board has

forfeited the Bank Guarantee of Rs.1 2.0 Lakhs.

Further the industry representative in(ormed that they complied with the non-

compliances noted by the Committee:

i, They provided fixed pipelines for production blocks and ZLD area only they

propose to provide fixed pipelines at raw material storage area to process

area and same will be completed within 30 days.

ii. The installation of new boiler is under process and will apply forCFO within 30

days.

iii. After completion of batch process, the drums are prediocially shifting from

process area to the drums storage yard.

iv. They will provide the complete rooting to the ATFD within 30 days.

They have provided three side closed shed forstorage of hazardous waste.

vi. They provided camera formain gate entrance and connected the same to

Baord portal.

They provided camera forZLD area and connected the same toBaord portal.

The industry is requesting the Board to reduce the Environmental

Compensation (EC) amount and also requested for revocation of closure

order.

After detailed discussions, the Committee recommended to levy the Environmental

Compensation amount ofRs.26,80, 000/- and also recommended to issue Extension

of Temporary Revocation of Closure Order to the industry fora period of three

months with certa in directions to the industry.

20. WHEREAS, based on the recommendations of the Task Force Committee, the Board

vide order dated 19.07.2024, levied Environmental Compensation and issued extension

of temporary revocation of closure order fora period of three months, under Section

33(A) of Water (Prevention and Control of Pollution) Act, 1974 (asamended by Act53

of1988).



21. WHEREAS, after careful consideration ‹›f the material lacks of the case, the Board

hereby issues Extension of Tempor:zry Revocation of Closure Order to your

industry fora period of Three Monthr from the date of this order with the following

directions to comply with:

1. The industry shall comply with all conditions stipulated in the CDO&HWA order

issued by the Board scrupulously.

2. The industry shall provide dome «ith suction hood followed by scrubber to the

HTDS effluent storage tanks to control rhe odour nuisance.

3. The industry shall install & oper‹ite the bag filter attached to 6.0 TPH boiler

within one month.

4. The industry shall operate & rriaintain on |ine VOC monitoring system and

connect the same totheBoard server.

5. The industry shall provide/ maintain the vent condensers for all the solvent

storage/ chemical storage tanks to control the fugitive emissions.

6. The industry shall provide odour suppressant mist spray/ sprinkle "PITON" liquid

at effluent treatment area to control VOCs.

7. The industry shall construct closed shed forstorage of coal& coal ash to control

fugitive emissions in the area immediately.

8. The industry shall install/ maintain sub cooler condensers system followed by

two stage scrubber and activated charcoal bed so as to arrest the VOCs from

ATFD& vents of the scrubbing syst ems provided to the production blocks.

9. The industry shall regularly carryout Leak Detection and Repair Study (LDAR) to

assess the solvent losses and based on the study, the industry shall take

necessary steps to arrest the solvent losses and reduce VOCs in the premises.

10.The industry shall not cause anY air pollution/ smell nuisance in the surrounding

areas.

22. WH EREAS, theTGSPDC., Ltd., has been directed to restore The power supply to your

industry fora period or Three Months from the date of this order.

23. These directions are issued under Section3 1(A) of the Air (Prevention and Control of

Pollution) Act 1981 (as amended by Act47 of1 987).

24. You are hereby directed fo note that, should you misuse these orders to operate the

unit violating any of the conditions mentioned above, your unit will be closed under

Section 31(A) of the Air (Prevention and fJontrolo f Pollution) Act J 981 (as amended by

Act 47 of 1987) without any further notice to you and you will also be liable for

prosecution in the court of Metropolitan Magistrate or Judicial Magistrate o[ the first

class under section 37( 1) of Air (Preveration and Control of Pollution) Act 1981 (as

amended by Act47 of 1987), the punishment for which include imprisonment fora

term which shall not be less than one year six months and which may be extended to

sixyears with fin e.

To

M/ s. Shree 3aya Laboratories (P) Ltd.,

Sy. No. 299 & 299/AA, Ma lkapur (V),

Ch outuppaI (M), YadadriBhuvanagiri District.

Copy to

Sd/-

M EM BER SECRETARY

1. The 3CEE., Z.O., R.C.Puram forinformation and necessary action.

2. The Environmental Engineer, RegionsI Office, Nalgonda for information necessary

action.

3. Con cerned file.

mo Environmental Engineer

(Task For‹:e - UH-IV)



- TELANGANA POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN,A -3,INDUSTRIAL ESTATE,

^^”^ SANATHNAGAR, HYDERABAD -500O1B.

BY REG D. POST WITH ACK. DUE

Order No.N LG-9O/TGPCB/TF/HO/ 2024 -b

Phone: 23887500

Fax: 040 - 238 15631

Website: tspcb.egg.gov.in

Date: 19.07.2O 24

S CB - M/s. Shree 3aya Laboratories (P) Ltd., Sy.No.299 &

iopCB

OesF*"’ ’

SigFla\ure.

29 /AA, Malkapur (V), Choutuppal (M), Yadadri Bhuvanagiri

Dis rict - Non-compliance of the consent conditions and directions issued

byt e Board there by causing damage totheEnvironment due to operation

ofI e industry - Water( Prevention and Control of Pollution) Act, 1974 (as

— "””" Restoa ionP SuIsa e d o TheeMn -Orders

Issued - Reg.

Ref: 1. Order No.NLG-90/TSPCB/TF/HO/2024 — Dt:26.02.2024.

2. Hearing held on 04.07.2024.

3. Order No.NLG-90/TGPCB/TF/HO/2024- dt:19.07.2024.

In the 1
st

reference mentioned above, orders under section 33(A) of Water

(Prevention and Control of Pollution) Amendment Act, 1988 and under section 31(A) of Air

(Prevention and Control of Pollution) Amendment Act, 1987 were issued to the TSSPDCL

Lo restore the power supply fora period of three months to M/ s. Shree Jaya

Laboratories ( P) Ltd., Sy. No.299 & 299/AA, Malkapur (V), Choutuppal ( M),

Yadadri Bhuvanagiri District.

In the 2’^ reference cited, the status of the industry was reviewed before the

Board‘s Task Force Committee meeting held on 04.07.2024. After careful consideration of

all the material facts of the case, the committee recommended to issue extension of

temporary revocation of closure orders to the industry for a period Three Months.

Accordingly the Board has issued Extension of Temporary Revocation of Closure Orders to

the industry fora period of Three Months vide reference3’
d

cited.A copy ofthe extension

of temporary revocation of closure orders is herewith enclosed.

In view of the above, the Board hereby directs the TGSPDCL torestore the power

supply to M/ s. Shree 3aya Laboratories (P) Ltd., Sy.No.299 & 299/AA, Malkapur

(V), ChoutuppaI( M), Yadadri Bhuvanagiri District for a period of Three Months

from the date of issue of this order forcarrying out the production activities. These

directions are issued under section 33(A) of Water (Prevention and Control of Pollution)

Amendment Act, 1988 and under section 31(A) of Air (Prevention and Controlof Pollution)

Amendment Act, 1987.

To

The Su per intending Eng ineer (Operations),

Telangana Southern Power Distribution Com pany Ltd.,

Yadadri Bhuvanagiri District.

Copy to:

Sd/-

MEM BER SECRETARY

. The3CEE., Z.O., R.C.Puram forinformation and necessary action.

2.,The E. E., TGPCB, Regional Office, Nalgonda forinformation and necessary action.

. Concerned file.

//T.C.F.B.0//

ineer





PARYAVARAN BHAVAN,A -3,INDUSTRIAL ESTATE,

HYDERABAD -5000 18.

BY REGD. POST WITH ACK. DUE

”*“ î

Phone:

Fax: 040-23815631

Website' tspcb. cgg.gov.in

WATER(PJ?E VENTION AND CONTROL OF POLLUTION ACT 1 974

{A•fi AI•tENDEDB Y ACT 53 OF1 98BJ

Order No.NLG-85/TGPCB/TF/HO/ 2024- Ü”Û Date:19.07.2024

Sub: TGPCB - M/s. Vineet Laboratories Ltd. (F-ormerly M/s. Ortin

aboratories Ltd.), Sy. No. 300, MaI kapur (V), ChoutuppaI( M),

adadri Bhuvanagiri District - Causing of damage to the

nvironment due to operation of the industry - LEVYING OF

NVIRONMENTAL COMPENSATION - Water (Prevention and

ontrol of Pollution) Act, 1974 (as amended by Act 53 of 1988) -

ERECTIONS - zsSUED — Reg,

3.

Closure Order No.NLG-85/TSPCB/UH-V/TF/2017-

2266,dt. 29.0 1.2020.

2. CFO & HWA Order dt.29.05.2021& valid up to 31.12.2025.

3. Revocation of Closure Order No.NLG-85/TSPCB/TF/HO/2017-1438,

dt.29.11.2021.

4. Directions Order No.NLG-85/TSPCB/TF/HO/2017, Dt: 02 03.2022&

02.11.2022& 27.06.2023.

5. An O.A No.108 of 2023& a!so another case (number not given}

filed by Sri Vaspari Lingaiah and others of Anthammagudem (V),

3 ubla kpalli (N), Yadad ri Bhuvanagiri District before Hon'ble NGT

(SZ).

6. An OA No. 176 of 2023 filed by Sri Ravula Viswaroopa Reddy of

Anthammagudem (V), Bhudan Pochampally (NI), Yadadri

Bhuvanagiri District before Hon'ble NGT (SZ).

7. Directions Order No.NLG-85/TSPCB/TF/HO/2024-1766& 1767, Dt:

29.02.2024.

8. Inspection of The industry by the Board Officials on 20.03.2024&

23.03.2024.

9. Hearing held on 27.04.2023.

10.RO reportsd t: 14. 05. 2024& 26.0 6.2 024.

1 1. Show Cause Notice issued on 28.05.2024.

1 2. Industry submitteda reply to the show cause notice on 14.06.2024.

13.Hearing held on 04.07.2024.

WHEREAS, youareoperaLinq the industry located at Malkapur Village, Choutuppal

Mandal, Yadadri Bhuvanagiri District and involved in manufacture of Bulk Drugs&

Intermediates.

2. WHEREAS, vide reference1
st

cited, the Board issued Closure orders dt.29.0 1.2020

to the industry in connection with regular complaints.

WHEREAS, vide reference 2’^ cited, rhe Board issued CFO&HWA renewal to the

industry on 29.05. 2021 witha validity period up to3 1.12.2025.

4. WHEREAS, vide reference 3’° cited, the Board issued Revocation of Closure order to

the industry on 29.1 1.202 L.

5. WHEREAS, vide reference 4’^ cited, the Board issued certain directions to the

industry on 02.03.2022, 02.1 1.2022& 27.06.2023 in connection with complaints.

6. WHEREAS, vide reference 5’" cited, Sri Vaspari Lin9äiah and others of

Anthammagudem (V), J ublakpalli (M), Yadadri Bhuvanagiri District has filed a OA

Flo. 108 of 2023 before Hon’ble NGT (SZ), Praying the Hon'be Court to decide

whether the compensation paid by the RDO and private respondents is sufficient with

the loss caused due to pollution by the private respondenLs (N/s. Shree jaya Labs&

Vineeth Labs}, for prosecution of private respondents and for appointing Joint



Committee consisting of CPCB, tfCT, Llyderabad, tCAR, Delhi or any Agriculture

Research Institute to assess the reasons and quantum of loss caused to the

Applicants and also for suggesting restoration measures.

7. WHEREAS, vide reference 6" cited, Sri Ravula Viswaroopa Reddy of

AnLhammagudem (V), Bhudan Pochampally (M), Yadadri Bhuvanagiri District has

fileda OA No. 176 of 2023 before Hon‘ble NGT (SZ), Praying the Hon'ble to recover

and pay compensation of Rs.1.0 Crores or as per the assessment by the officials of

Respondents to the applicant for the loss of agriculture income caused by the private

respondents (M/s, Shree jaya Labs& Vineeth Labs).

8. WHEREAS, vide reference 7" cited, the Board issued directions to the industry on

29.02.2024 in connection with complaints.

9. WHEREAS, vide reference 8" & 9’^ cited, the Board officials inspected the industry

and the industry was reviewed in the Task Force Committee meeting held on

2 7.04.2024 in connection with regular complaints and as per the Hon‘ble NGT

directions.

10. WHEREAS, vide reference 10’^ cited, the industry submitteda report on 14.05.2024

on levy of Environmental Compensation (EC) on the industry. The details are as

TOI IOWS:

1. Accordingly, the RO-NaIgonda Officials has calculated the Environmental

Compensation (EC) and issued show cause notice to the industry. The details of

Environmental Compensation Calculation (EC) are as follows:

3,

1. The Environmental Compensation (EC) is estimated base on the pollution

index method developed by Central Pollution Control Board in the guidelines

”Policy for levying Environmental Compensation (EC} forI ndustries” Vide

OrderN o:B-400 (S)/IPC-TII/2019-20/1 162, DI.4.09.2019 and a ction p Ian to

utilize the fund. The Hon‘ble NGT has accepted the method and mentioned in

the order dt.19.02.2019 in the matter of Original Application No. 593/2017,

(W.P) (Civil) No. 375/2012, Paryava ran Suraksha Samiti& An r. Versus Union

of India& Ors.

2. The following equation is used for estimating Environmental Compensation

(EC):

Environmental Compensation (EC) = Pzx N x R xS x Lr

where

P; — Pollution index of industrial sector

N - No of days of violation tooI‹ place

R —A factor in Rupees forEC

S - Factor for scale of operarioM

Lr - Location factor

Pollution index of industrial sector fPl): The Telangana Pollution Control Board

categorized the industry into “Red’ category and accordingly the combined CFO

& HWA order has been g ranked. For 'Red' category of industries, average

pollution index is 80. Thus P\isconsidered as 80 in the EC estimation for

thisindustry.

4. Factor in Rupees R I Rs1: As per the environmental compensation estimation

guidelines, factor of rupees may be minimum ofRs.100/- and maximum ofRs.

500/-. Tn the guidelines it is suggested to consider R as Rs,250/-, as

environmental compensation in case of violation. Hence, Factor in Rupees (R}

forEC estimation isconsidered as 250.

Scale of operaLion {Sj:

S.No Name oftheindustry Sma II/ Scale of

Medium/ operation (S).

Large

i. M/s. Vineet Laboratories Ltd. (Formerly Medium

M/s. Ortin Laboratories Ltd.), Sy. No.

1.0



300, Malkapur (V), Choutuppal (M),

Yadad ri Bhuvanagiri District.

(Gross Block/Fixed assets: 32.62 Crores).

As per websiteof f'4inistry of Nicro, Small& MediLim Enterprises, the small scale

unit criteria as upto Rs.10 Crore of investment and Rs 50 Crore of turnover

and medium scale unit criteria as upto Rs 50 Crore of investment and Rs. 250
Crore of turnover.

Accordingly, the large scale unit criteria has considered asa bove Rs 50 Crores

o( investment.

Turnover ofthe industry is not considered forabove calcul ation.

This may be examined.

5. LocaLion Factor (LF): The industry is located in Malkapur village of CLiouLuppal

Mandal ofYadadri Bhuvanagiri District and no eco sensitive regions are located in

the region. The Moral population in the region is less than one million. Thus

location factor (LF) is considered as1 for EC estimation.

6. No of days of violation took place (N): The details of the violations and dates

considered for calculation of period of violation for estimating EC is submitted as

below:

S.No Date of Action taken Date of Number of Remarks, if any.

. violation for violation compli days of Summarise the

observed ance violation violations.

observ

ed

1. * 16.12.2023 Issued ---

Note:

directions vide

EKtension of

temporary

revocation of

Closure orders

dt.29.02.2024.

Number oftotal days of

violation

134

(From

16.12.2023

to

2 7.04.2024
•)

*34

Mentioned

below” **.

1. *The Board official inspected the industry on 16.12.2023 and found certain non

compliance and issued directions vide orders dt.29.02.2024. Hence, the date of

violation is considered as 16.12.2024. This may be examined.

2. **On 27.04.2024, the industry was reviewed before the Task Force committee

and committee observed repeated non-compliance. Hence, the violation days is

calculated up Lo 27.04.2024. This may be examined.

”“Remarks, if any. Summarise theviolations:

During Task Force Committee meeting held on 27.04.2024, the committee observed

following repeated non-compliance:

1. The Board vide order dated: 02.11.2022 directed to construct and commission the

Biological ETP within three mr nths. However, the Bio-logical ETP was not yet

commissioned even after 17 months time. Only civil works were completed.

2. Chemical/ Effluent spillages were observed at production block - II.

3. The industry has provided dome followed by single stage scrubber Lo the HTDS

collection tank instead of Lwo stage scrubber.

4. The industry has not provided vent condensers ro the solvent storage tanks.

5. The industry has not submitted the latest LDAR study report.

6. The industry has installed Thermic Fluid Heater of capacity of 4.0 lakh K.Cal/hr

without CFE/CA-0 of the Board. However, the same is not in operation. The

industry may be directed to disconnect the same toavoid any clandesrinely use.

7. The Board has imposed bank guarantee of Rs.24.0 Lakhs vide order dated



29.02.2024. However, the industry has renewed 3 Nos. of existing Bank

G ua rantees of Rs.1.0 Lakh, Rs.2.0 Lak hs& 6.0 Lakhs (for total amount ofRs.9.0

Lakhs).

8. The industry has not submirted the remaining bank guarantee (fresh bank

guarantee) amount ofRs 15.0 Lakhs.

9. The Board Officials collected water samples from unused bore wells (4 nos) and

agricultural bore wells (7 Nos.) in agriculture lands surrounded by Mls Shree

Maya Labs& PI/s.Vineet Laboratories in the radius from 0.9 km to 1.74 km on

21.03, 2024.

As per the an alysis reports of unused bore wells (4 nos), the value of

TDS, Total Hardness, Ch Iodides, Sulphates, Calcium & COD are higher

side.

' As per the analysis reports of agricultural bore wells (7 nos), the value of

TDS, Total Hardness, Chlorides, Sulphates, Calcium & COD are higher

side.

Based on the above factors, the dra ft Environmental Compensation (EC) is

estimated as given below:

' Environmental Compensation (EC) =P x N x R x S x Lr

= 80x 1J4x 250x 1 x 1

= 26,80,000/ -

11. WHEREAS, vide reference 11" cited, RO, Nalgonda has issueda show cause notice

to the industry on 28.05.2024 to levy the Environmental Compensation of

Rs.26,80,000/- as per the CPCB Rules.

12. WH EREAS, vide reference12
th

cited, the industry has submitteda reply to the Show

Cause Notice vide letter dated: 14.06.202'J and stated the following:

• They have paid an amount of Rs.12,25,610/- towards crop damage

compensation imposed by the District Collector, Yadadri Bhuvanagiri District in

the year Nov,2020.

• The Board forfeited The Bank Guarantee o£ Rs.4.0 Lakhs in the year 2023

towards non-compliances of the consent conditions& Board directions.

• The industry is requesting revive the Environmental Compensation (EC)

amount.

13. WHEREAS, theRO-Nalgonda submitted a additional report to rhe Board Office on

26 06.2024 and the following non -compliances were observed:

b.

a.

1. The Board (RO, Nalgonda) has issueda show cause notice on 28.05.2024 to

levy the Environmental Compensation of Rs.26,80,000/- as per Rules

2. The industry has submitted a reply to the Show Cause Notice vide letter

daced: 14.06 2024 and stated the following:

• They have paid an amount of Rs.12,25,610/- towards crop damage

compensation imposed by the District Collector, Yadadri Bhuvanagiri

District in the year Nov,2020.

• The Board forfeited the Bank Guarantee of Rs.4.0 Lakhs in the year 2023

(owards non-compliances of the consent conditions& Board directions.

• The ind ustry is requesting revive the Environmental Compensation (EC)

amount.

1, The industry has to improve the houseI‹eeping wi(hin The industry premises,

2. The industry has installed Thermic F-luid Heater (TFH) of capacity of 4.0 lakh

K.Cal/hr without CFE/CFO ofTheBoard. However, the same is not in operation.



3. The industry has not submitted the fresh Bank Guarantee of Rs.1S 0 Lakhs in

addition Lo The existing 3 renewed Bank Guarantees for total amount ofRs.9.0

Lakhs (i. e., existing BGs o( Rs. 1.0 Lakh, Rs.2.0 Lakhs& 6.0 Lakhs) i.e., total BG

amount o(Rs.24.0 Lakhs.

14. WHEREAS, vide reference 13*^ cited, you were given an opportunity for hearing

before the Task Force Committee of the Board during the meeting held on

04.07.2024. The industry was reviewed in the Task force Committee meeting held

on 04.07.2024. The industry representative, RO -Nalgonda Officials and complainants

have attended the meeting.

I The Committee noted the following non -compliances:

a. Reqarding Levy of EnvironmentaI Compensation( EC):

1. The Board (RO, Nalgonda) has issueda show cause noLice on 28.05.2024 to

levy the Environmental Compensation of Rs.26,80,000/- as per Rules

2. The Industry has submitted a reply to the Show Cause iNotice vide letter

dated: 14.06.2024 and stated the following:

• They have paid an amount of' Rs. 12,25,610/- towards crop damage

compensation imposed by the District Collector, Yadadri Bhuvanagiri

District in the year Nov,2020.

• The Board forfeited the Bank Guarantee of Rs.4.0 Lakhs in the year

2023 towards non-compliances of the consent conditions & Board

directions.

• The industry is requesting revise the Environmental Compensation (EC)

amount.

b. Non-compliances observed by RO inadditional Report:

1. The industry has to improve the housekeeping within the industry

premises.

2, The indusLry has installed Thermic -luid Heater (TFH}of capacity of 4.0

lakh K.Cal/hr without CFE/CFO ofthe Board. Höwever, the same is not in

operation

3. The industry has not submitted the fresh Bank Guarantee of Rs.15.0

Lakhs in addition to the existing 3 renewed Bank Guarantees for total

amount of Rs.9.0 Lakhs (i. e., existing BGs of Rs. 1.0 La kh, Rs. 2.0 Lakhs

& 6.0 Lakhs) i. e., total BG amcunt ofRs.24.0 Lakhs.

I\. The complainants informed that, the industries are discharging their effluents

outside The industry premises and causing water pollution in the surrounding area

there by affecting to the surrounding agricultural lands and reduced the crop yield.

Also informed that, these industries are causing smelln uisance to the surrounding

v illagers.

Further informed that, earlier they given complaints against two industries (i.e.

M/s. Shree Jaya& M/s. Vineeth Laboratories) regarding air& water pollution and

they requested the Board to take action against there industries.

III.The industry representative informed that, earlier they paid the crop compensation

amount of Rs.12,25,610/- imposed by the District CollecLor and the Board has

forfeited the Bank Guarantee of Rs.4.0 Lakhs. The industry is requesting the Board

Lo reduce the Environmental Compensation (EC} amount.

After detailed discussions, the Committee recommended to levy of Environmental

Compensation amount ofRs.26,80, 000/- and also issue certain directions to the

industry to comply.

15. WHEREAS, after careful consideration of the material facts of the case, the Board

hereby issues the following directions to your industry to comply:

1. The industry shall comply with all conditions stipulated in the CFO&HWA order

issued by the Board scrupulously.



2. The industry shall comply with the conditions mentioned in the directions Order

d ated: 29.0 2,2024.

The industry shall commissioned/ operate the Biological ETP immediately and

maintain adequate bio-culture / MLSS in the aeration tank to operate the

biological ETP effectively thereby reduce the load on the RO Plant.

4. The industry shall continuously operate the online monitoring system provided

as per the directions of CPCB and shall ensure continuous data transmission to

the TSPCB server.

S. The industry shall provide/maintain operate TP cameras at main gate entrance

and shall be connected to the TSPCB Server.

6. The industry shall provide& maintain PTZ (Pan Tilt Zoom) additional cameras to

focus the entire premises duly covering ZLD a rea, boiler stack & en tire

bounda ryofthe plant.

7. The industry shall ma inta in good housekeeping within thei ndustry premises.

8. The industry submit the fresh bank guarantee of Rs.15.0 Lakhs in addition to

the existing 3 Bank Guarantees for toLal amount of Rs.9.0 Lakhs (i. e.,

existing BGs of Rs. 1.0 Lakh, Rs.2.0 Lakhs & 6.0 Lakhs) i. e., to tal BG

amount ofRs.24.0 Lakhs within one week. The industry shall revalidate the

same from time to time before it's expiry till further orders of the Board.

16. WHEREAS, theTask Force Committee has recommended tolevy the Environmental

Compensation (EC) of Rs.26,80, 000/-, you are hereby directed to deposit an

amount of Rs.26,80,000/- (Rupees Twenty Six Lakhs Eighty Thousand

Ony) towards Environmental Compensation within 15 days. The amount

shall be deposited by way of D.D drawn infavour of“Member Secretary, T.S

Pollution Control Boa rd" payable at Hyderabad.

17. These orders are issued under Section 33(A) of Water (Prevention and Control of

Pollution) Act, 1974 (asamended by Act53 of1988).

18. The above mentioned directives shall be implemented by the industry, failing which

legal action w ill be initiated aga inst your industry under Section 33(A) of Wa her

( Prevention and Control of Pollution) Act, 1974 (as amended by Act 53 or 1988),

directing closure of the industry in the interest o( Public Hea lth and Environment

without any further notice.

To

M/ s. Vineet Laboratories Ltd.

( •ormerly M/s. Ortin Laboratories Ltd. ),

Sy. No. 300, Matkapur (V), Choutuppal (M),

Yadadri- Bhuvanagiri District.

Copy to:

Sd/-

MEMBER SECRETARY

1. The JCEE, TGPCB, ZO, RC Puram foi information and necessary action.

2. The EE, TGPCB, RO, Nalgonda forinformation and necessary action

Concerned File.



•..- • ' TELANGANA POLLUTION‘ CONTROL BOARD Phone: 040-23887500

PARYAVARAN BHAVAN,A -3,INDUSTRIAL ESTATE,

SANATHNAGAR, HYDERABAD - 500 0 18.

BY REGD. POST WITH ACK. DUE

Fax: 040-23815631

Website: tspcb.egg.gov. in

ATR (PREVENTION AND CONTROL OF POLLUTION) ACT1 981

(ASAMENDEDBY ACT4 2' Oy 1 982')

Order No.N LG-85/TGPCB/TF/H O/2024- /1@ Date:19.07.2024

Signa

GPCB - M/s. Vineet Laboratories Ltd. Formerly M/s. Ortin

boratories Ltd.), Sy. No. 300, Malkapur (V), ChoutuppaI( M),

dadri Bhuvanagiri District - Causing of damage to the

2 JiJL -*** vironment due to operation of the industry - LEVYING OF
VERONMENTAL COMPENSATION -Air(Prevention and Control of

”.SSUED -Reg.

2,

Y*- P Ilution Act 1981 (asamended by Act47 of1987) - DIRECTIONS

Ref: 1. Closure Order No.N LG -85/TSPCB/UH-V/TF/2017-

2266,dt.29.0 1.2020.

2. CFO & HWA Order dt.29.05.2021& valid up to3 1.12.2025.

3. Revocation of Closure Order No.NLG-85/TSPCB/TF/HO/2017-1438,

dt.29.11.202 1.

4. Directions Order No.N LG-85/TSPCB/TF/HO/2017, Dt: 02.03.2022&

02.11.2022& 2 7.06.2023.

5. An 0.A No.108 of 2023 & also another case (number not given)

filed by Sri Vaspari Lingaiah and others of Anthammagudem (V),

3ublakpalli (M), Yadadri Bhuvanagiri District before Hon'ble NGT

(SZ)

6. An OA No.176 of 2023 filed by Sri Ravula Viswaroopa Reddy of

Anthammagudem (V), Bhudan Pochampally (M), Yadadri

Bhuvanagiri District before Hon’ble NGT (SZ).

7. Directions Order No.NLG-85/TSPCB/TF/HO/2024-1766& 1767, DI:

29.02.2024.

8. Inspection of the industry by Lhe Board Officials on 20.03.2024&

2 3.03.2024.

9. Hearing held on 27.04.2023.

10.RO reports dt:14.05.2024& 26.06.2024.

11.Show Cause Notice issued on 28.05.2024.

12.Industry submitteda reply to the show cause notice on 14.06.2024.

13. Hearing held on 04.07.2024.

WH EREAS, you areoperating the industry loca ted at Tal kapur Village, Choutuppal

M and al, Yad a d ri Bh u vanag iri District and involved in manufacture of BuIk Drugs&

IntermediaLes.

WHEREAS, vide reference1st cited, the Board issued Closure orders dt.29.0 1.2020

to the industry in connection with regular complaints.

3. WH EREAS, vide reference 2’
d

cited, the Board issued CFO&HWA renewal to the

industry on 29.05.2021 witha v alidity period up to3 1. 12 2025.

4. WHEREAS, vide reference 3’" cited, the Board issued Revocation of Closure order Lo

the industry on 29.1 1.202 1.

WHEREAS, vide reference 4’^ cited, the Board issued certain directions to the

industry on 02.03.2022, 02.11.2022& 2 7.06.2023 in connection with complaints.

6. WH EREAS, vide reference 5’
h

cited, Sri Vaspari Lingaiah and others o(

Anthammagudem (V), J ubla kpalli (N), Yadadri Bhuvanagiri District has filed a OA

No. 108 of 2023 before H on'bIe NGT (SZ), Praying the Hon‘be Court Lo decide

whether the compensation paid by the RDO and private respondents is sufficient with

the loss caused due to pollution by the private respondents (M/s. Sh ree jaya Labs&

Vineeth Labs), for prosecution of private respondents and for appointing Joint



Committee consisting of CPCB, I ICT, Hyderabad, tCAR, Delhi or any Agriculture

Research Institute to assess the reasons and quantum of loss caused to the

Applicants and also for suggesting restoration measures.

7. WHEREAS, vide reference 6°^ cited, Sri Ravula Viswaroopa Reddy of

Anthammagudem (V), Bhudan Pochampally (N), Yadadri Bhuvanagiri District has

fileda OA No. 176 of 2023 before Hon'ble NGT (SZ), Praying the Hon'ble to recover

and pay compensation of Rs.1.0 Crores or as per the assessment by the officials of

Respondents to the applicant for the loss of agriculture income caused by the private

respondents (NI/s. Shree jaya Labs& Vineeth Labs).

8. WH EREAS, vide reference7
th

cited, the Board issuedd irections to the industry on

29.02.2024 in connection with complaints.

9. WHEREAS, vide reference 8" & 9’
h

cited, the Board officials inspected the industry

and the industry was reviewed in the Task Force Committee meeting held on

27.04.2024 in connection with regular complaints and as per the Hon‘ble NGT

directions.

10. WH EREAS, vide reference 10" cited, the ind us try submitteda report on 14.05.2024

on levy of Environmental Compensation (EC) on the industry. The details are as

(o! lows:

1. Accordingly, the RO-Nalgonda orricials has calcula fed the Environmental

Compensation (EC) and issued show cause notice to the industry. The deta ils of

Environmental Compensation Calculation (EC) are as follows:

1. The Environmental Compensation (EC) is estimated base on the pollution

index method developed by Central Pollution Control Board in the guidelines

“Policy for levying Environmental Compensation (EC) for Industries“ Vide

0 rderN o:B-400 (S)/IPC-III/ 2019-20/ 1162, DI.4.09, 2019 anda ction plan to

utilize the fund. The Hon'ble NGT has accepted the method and mentioned in

the order dt.19.02.2019 in the matter of Original Application No. 593/2017,

(W.P) (Civil) No. 375/2012, Paryava ran Suraksha Samiti & Anr. Versus

Union of India& Ors.

2. The following equation is used foi estimating Environmental Compensation

(EC):

Environmental Compensation (EC) =P x N xR xS x Lr

Where

Pt— Pollution index of industrial sector

N -N o of d a ys of violation took place

R —A factor in Rupees forEC

S — Factor forscaleoI operation

Lr — Location factor

Pollution index of industrial sector PU: The Telangana Pollution Control

Board categorized the industry into ‘Red‘ category and accordingly the

combined CFO & HWA order has been granted. For ‘Red‘ category of

i ndustries, average pollution index is 80. Thus r' is considered as 80 in

the EC estimation for this industry,

4. Factor in Rupees R (Rs): As per the environmental compensation estimation

g uidelines, factor of rupees may be minimum ofRs.100/- and maximum of

Rs.500/-. In The guidelines iL is .suggested Lo considerR as Rs.250/-, as

environmental compensation in case of violation Hence, Factorin Rupees

(R)forEC estimation isconsidered as 250.



Scale of operation (Sj!

S.N a Name oftheindustry Small/ Scale of

Medium/ operation (S).

Large

ii. M/s. Vineet Laboratories Ltd. (Formerly Medium

N/s. Ortin Laboratories Ltd.), Sy. No

300, Malkapur (V), Choutuppal (N),

Yadadri Bhuvanagiri District.

(Gross Block/fixed asseLs: 32.62 Crores},

1.0

AS per website of Nlinistry o£ Micro, Small& Medium Enterprises, the small scale

unit criteria as upto Rs.10 Crore of investment and Rs 50 Crore of turnover

and medium scale unit criteria as upto Rs. 50 Crore of investment and Rs. 250
Crore of turnover.

? Accordingly, the large scale unit criteria has considered as above Rs 50 Crores
of investment.

Turnover o£The industry is not considered forabove calculation.

• This may be examined.

5. Location Factor /LF): The industry is located in Malkapur village of

Choutuppal M andaI of Yadad ri Bh u vanagiri District and no eco sensitive

regions are located in the region. The total population in the region is less

than one million. Thus location factor( LF) is considered as 1 for EC

estimation.

6 No ofdavs ofviolation took place (N): The details of the violations and dates

considered for calculation of period of violation for estimating EC is
submitted as below:

S.No Date of Action taken Date of Number of Remarks, if any.

violation for violation compli days of Summarise the

observed ance violation violations.

2, * 16.12.2023

N ote:

Issued

directions vide

Extension of

temporary

revocation of

Closure orders

dt. 29.02.2024.

observ

ed

Number oftotal days of

violation

16.12.2023

to

27.04.2024

1 34

Mentioned

below“**.

1. ”The Board official inspected the industry on 16.1 2.2023 and found certain non

compliance and issued directions vide orders dt.29.02.2024. Hence, the date of

violation is considered as 16.12.2024, This may be examined.

2. *”On 27.04.2024, the industry was reviewed before the Task Force committee

and committee observed repeated non-compliance. Hence, the violation da ys is

calculated up to 27.04.2024. This may be examined.

*** Remarks, if any. Summarise theviolations:

During Task Force Committee meeting held on 27.04.2024, the committee observed

following repeated non-compliance:

1. The Board vide order dated:02.J 1.2022 directed to construct and commission the

Biological ETP within three months. However, the Bio-logical ETs was not yet

commissioned even after 17 months time. Only civil works were completed.

2. Chemical/ Effluent spillages were observed at production block — II.



3. The industry has provided dome followed by single stage scrubber Lo the HTDS

collection tank instead of two stage scrubber.

4. The industry has not provided vent condensers to the solvent storage tanks.

S. The industry has nod submitted the latest LDAR study report.

6. The industry has installed Thermic Fluid Heater of capacity of 4.0 lakh K. Cal/hr

without CFE/CFO of the Board. H owever, the same is not in operation. The

industry may be directed to disconnect the same toavoid any clandestinely use.

7. The Board has imposed bank guarantee of Rs.24.0 Lakhs vide order da Led

29.02.2024. However, the industry has renewed 3 Nos. of existing Bank

Guarantees of Rs.1.0 Lakh, Rs.2,0 Lakhs& 6,0 Lakhs (for total amount ofFts.9.0

La khs).

8. The industry has not submitted The remaining bank 9uarantee (fresh bank

g uarantee) amount ofRs.15.0 Lakhs.

9. The Board Officials collected w:z(er samples from unused bore wells (4 nos) and

agricultural bore wells (7 Nos.) in agriculture lands surrounded by NI/s. Shree

Jaya Labs& M/s,Vineet Laboratories in the radius from 0.9 km to 1.74 km on

21.03.2024.

As per the analysis reports of unused bore wells (4 nos), the value of

TDD, Total Hardness, Chlorides, Sulphates, Calcium & COD are higher

side.

? As per the analysis reports of agricultural bore wells (7 nos), the value of

TDS, Total Hardness, Chlorides, Sulphates, Calcium & COD are higher

side.

Based on the above factors, the draft Environmental Compensation (EC) is

estimatedas g iven below:

Environmental Compensation (EC) = Phx N x R xS x Lr

= 80x 134x 250x 1 x 1

= 26,8f.›,OOO/ -

1. WHEREAS, vide reference 11
th

cited, RO, Nalgonda has issueda show cause notice

to the industry on 28.05.2024 to levy the Environmental Compensation of

Rs.26,80,000/- as per the CPCB Rules.

12. WHEREAS, vide reference 12‘^ cited, the industry has submitteda reply ro the Show

Cause Notice vide letter dated: 14.06.202*f and stated the (ollowing:

• They have paid an amount of Rs.12,25,610/- towards crop damage

compensation imposed by the District Collector, Yadadri Bhuvanagiri District in

the year Nov,2020.

• The Board forfeited the Bank Guarantee of Rs.4.0 Lakhs in the year 2023

towards non-compliances of the consent conditions& Board directions.

• The industry is requesting revive the Environmental Compensation (EC)

amount.

13. WHEREAS, theRO-Nalgonda submitteda additional report to the Board Office on

26.06.2024 and The followingn on -compliances were observed:

a. Reqardinq Levy of Environmental CompensationI EC):

1. The Board (RO, Nalgonda) has issueda show cause notice on 28.05.2024 Lo

levy the Environmental Compensation ofRs.26,80, 000/- as per Rules.

2. The industry has submitted a reply to the Show Cause Notice vide letter

dated: 14.06.2024 and stated the following:

• They have paid an amount of Rs.12,25,610/- towards crop damage

compensation imposed by the District Collector, Yadadri Bhuvanagiri

District in the year Nov, 2020.

• The Board forfeited the Bank Guarantee of Rs.4.0 Lakhs in the year 2023

towards non-compliances or the consent conditions& Board directions.



• The industry is requesting revive the Environmental Compensation (EC)

amount.

b. Non-compliances observed by RO inadditional Report:

1. The industry has to improve the housekeeping within the industry premises.

2. The industry has installed Thermic F-luid Heater (TFH) of capacity of 4.0 lakh

K.Cal/hr without CFE/CFO oftheBoard. However, the same is not in operation.

3. The industry has not submitted the fresh Bank Guarantee of Rs.15.0 Lakhs in

addition to the existing 3 renewed Bank Guarantees for total amount of Rs.9.0

Lakhs (i. e., existing BGs of Rs. 1.0 La kh, Rs.2.0 Lakhs& 6.0 Lakhs) i.e., total BG

amount ofRs.24.0 Lakhs.

14. WHEREAS, side reference 23” cited, you were given an opportunity for hearing

before the Task Force Committee of the Board during the meeting held on

04.07.2024. The industry was reviewed in the Task Force Committee meeting held

on 04.07.2024. The industry representative, RO- Nalgonda Officials and complainants

have attended the meeting.

I. The Committee noted the following non-compliances!

a. Regarding Levy of Environmental Compensation (EC):

1. The Board (RO, Nalgonda) has issued a show cause notice on

28.05.2024 to levy the Environmental Compensation of Rs.26,80,000/-

as per Rules.

2. The industry has submitteda reply to the Show Cause Notice vide letter

dated: 14.06.2024 and stated the following:

• They have paid an amount of Rs.12,25,610/- towards crop damage

compensation imposed by the District Collector, Yadadri Bhuvanagiri

District in the year Nov,2020.

• The Board forfeited the Bank Guarantee of Rs.4.0 Lakhs in the year

2023 towards non-compliances of the consent conditions & Board

directions.

• The industry is requesting revise the Environmental Compensation

(EC) amount.

b. Non-compliances observed by RO inadditionaI Report:

1. The industry has to improve the housekeeping within the industry

premises.

2. The industry has installed Thermic Fluid Heater (TFH) or capacity of 4.0

lakh K.Cal/hr without CFE/CFOof theBoard. However, the same is not in

operation.

3. The industry has not submitted the fresh Bank Guarantee of Rs.15.0

Lakhs in addition to the existing 3 renewed Bank Guarantees i°or Total

amount of Rs.9.0 Lakhs (i. e., existing BGs of Rs. 1.0 Lakh, Rs.2.0 Lakhs

& 6.0 Lakhs) i. e., total BG amount ofRs.24.0 Lakhs.

TT. The complainants informed that, the industries are discharging their effluents

outside the industry premises and causing water pollution in the surrounding

area there by affecting to the surrounding agricultural lands and reduced the

ci op yield. Also informed that, these industries are causing smell nuisance to

the surrounding villagers. Further informed that, earlier they given

complaints against two industries (i. e. M/s. Shree Maya & M/s. Vineeth

Laboratories) regardinga ir& water pollution and they requested The Board to

take action against their industries.

III. The industry representative informed that, earlier they paid the crop

compensation amount o( Rs.1 2,25,6 10/- imposed by the District Collector

and the Board has forfeited the Bank Guaranteeof Rs.4.0 Lakhs. The industry

is requesting the Board to reduce the Environmental Compensation (EC)

amount.



After detailed discussions, the Committee recommended ro levyof Environmental

Compensation amount ofRs.26,80,000/- and also issue certain directions to the

industry to comply.

15. WH EREAS, after careful consideration ol the material facts of the case, the Board

hereby issues the following directions to your industry to comply:

1. The industry shall comply with all conditions stipulated in the CDO&HWA

order issued by the Board scrup\JIously.

2. The industry shall comply with the conditions mentioned in the directions

Order dated: 29.02.2024.

3. The industry shall dismantle the therm ic fluid heater of capacifyof 4,0 lakh

K.Cal/hr immediately.

16. WHEREAS, based on the recommendations of the Committee, the Board vide order

dated 19.07.2024 levied Environmental Compensation under Section 33(A) of Water

(Prevention and Control of Pollution) Act, 1974 (asamended by Act53 of1988).

17 These orders are issued under Section 31(A) of the Air (Prevention and Control of

Pollution) Act 1981 (asamended by Act47 of1987).

18. The above mentioned directives shall be implemented by the industry, (ailing which

legal action will be initiated against your industry under Section 31 (A) of the Air

tp revention and Control of Pollution) Act 1981 (as amended by Act 47 of 1987)

directing closure of the industry in the interest of Public Health and Environment

without any further notice.

To

M / s. Vineet Laboratories Ltd.

( Formerly M/s.Ortin Laboratories Ltd. ),

Sy. N o. 3OQ, MaIkapur (V), ChoutuppaI (M ),

Ya da d ri- BhuvanagiriD istrict.

Copy to:

Sd/-

M ENB ER SECRETARY

1. The JCEE, TGPCB, ZO, RC Puram forinformation and necessary action.

2. The EE, TGPCB, RO, Nalgonda forinformation and necessary action

Concerned File.


